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FORM A

Application for grant of certificate for Registration/Renewal as Retirement
adviser for Individuals

INSTRUCTIONS FOR FILLING UP FORM -

1. Please refer the PFRDA (Retirement Adviser) Regulations, 2016 and amendments thereon, carefully
before filling this form.

2. Please fill the form in legible handwriting so as to avoid errors in your application processing. Please
do not overwrite. Corrections should be made by cancelling and re- writing and such corrections
should be countersigned by the applicant.

3. Applicants must submit a completed application form duly signed together with appropriate
supporting documents with self -certification, accompanied by an application fee as specified in the
Second Schedule to these regulations, to the PFRDA at its head office at New Delhi.

4. Applications incomplete in any respect and/or not accompanied by required documents are liable to
be rejected.

1. General details of the applicant

Type of application [Tick (v), whichever is applicable)
| New Application | Yes | No | Renewal Application* | Yes | No |

*In case of renewal of application, additional information or if there is any change in the existing information may be submitted, along
with the supporting documents

1.1. Applicant Details

Name of the Applicant

PAN no
Aadhar No

Applicant registered under GST 'Yes/No

If yes, provide details

CIBIL Score (Not below 700, not older than
6 months from the date of application)

Address for Communication/ Principal Permanent Address (if different)
Place of Business

Address: Address:

Mobile no.
Telephone

Fax No.

E-mail Address
Website (if any):




1.2. Details of graduation of the applicant. (Attach copy of graduation marks-sheet and degree)

Name of the Course Name of the Institution Affiliated University

1.3. Details of Professional Qualification of the applicant, if the applicant is a SEBI Investment Adviser (IA),
Advocate/Solicitor, or Chartered Accountant (CA), or Cost Accountant (CMA), or Company Secretary (CS) and
Actuary. (Attach relevant qualification documents)

Details SEBI Advocate/ CA CMA CS Actuary
(IA) Solicitor

Registration/Membership
Number

Date of Issue/registration

Date of Expiry, if any

1.4. Details of Post Qualification Experience of at least three (3) years (Insurance agency license, Mutual Fund-
ARN, Stock Broker, Retirement Adviser, Investment Adviser etc) in activities relating to provision of advice in
financial products, securities, fund, asset or portfolio management. (Attach relevant experience certificate)

Detailed description of Experience Number of years of experience

1.5. Details of the certification of Retirement Adviser issued by National Institute of Securities Markets
(NISM) [not compulsory for individual possessing qualification as mentioned under point 1.3]

Details NISM (RA)
Certificate number
Date of Issue

Expiry date of certificate




1.6. Detailed proposed business plan (number of expected NPS accounts to be opened in current FY and next
2 FYs) along with existing client base

The existing client base:

FY NPS accounts to be opened Basis for business plan
Current FY

20 20

20 -20

* Additional Information for renewal of application
1.7. Details to be filled in case of renewal of application.

Retirement Adviser registration number

Certificate of registration expiry date

Number of NPS accounts sourced till date

Validity of NISM Certificate (copy enclosed)

Writeup on the existing activities of the applicant
(For renewal application, provide details of existing retirement advisory services including number and type of subscribers, assets
under advice, revenue, profitability, products/ retirement products on which retirement advice was provided, etc.)

2. Declarations / Enclosures

The self-attested copy of the following documents should be submitted along with the proposal with
required details in a forwarding sheet as per the order given below. All pages and paragraphs of the
proposal should be numbered and all the papers should be properly bound together. A proper index
should be prepared giving the details of page numbers etc. in respect of the different sections of the
proposal.

Mandatory Enclosures

1.1. PAN card, Aadhar card, Graduation Certificate, Post qualification experience

documents, NISM/SEBI — Investment Adviser (Certificate of registration), documents Yes/No
supporting professional qualifications of advocate/solicitor, Chartered Accountant, Cost
Accountant, Company Secretary and Actuary.
1.2. A Declaration by the applicant that the applicant has the necessary infrastructure to
. . o . . Yes/No
effectively discharge the activities of a Retirement Adviser.
1.3. Credit report (score of more than 700, not older than 6 months) from CIBIL Yes/No
1.4. A Self - Declaration by the applicant that the applicant possesses a minimum of net assets Yes/No
of rupees one lakh, as on the last day of immediately preceding quarter
1.5. A Self - Declaration by the applicant that the applicant shall always ensure to fulfil Yes/No

qualification and other requirements under regulation 7 and ‘Fit and proper person’ criteria as
specified in Fifth Schedule

1.6. GST Registration Certificate, if any Yes/No

Additional Enclosures, if applicable

1.7. Certificate of registration, if applicant is registered with SEBI/IRDAI or PFRDA in any Yes /No




capacity

If Yes,
provide the
details

1.8. Details of the applicant if engaged in retirement advisory services prior to making
application under these regulations.

Yes/No

If Yes,
provide the
details

1.9. Details of any previous application for grant of certificate made by any person directly or
indirectly connected with the applicant has been rejected by the Authority

Yes/No

If Yes,
provide the
details

1.10. Any other information considered relevant to the nature of services to be
rendered by the applicant.

Yes/No

If Yes,
provide the
details




UNDERTAKING FOR FIT AND PROPER PERSON BY RETIREMENT ADVISER APPLICANT
(To be submitted on the letter head of the applicant duly stamped and signed)

{Refer: Reg 6}

Schedule V
To,
PFRDA
New Delhi
I/We,M/s.<...ooooviininininn. > hereby declare that I/ We, our directors/ partners, Compliance officer and Key

Personnel are ‘fit and proper person’ including but not limited to the following criteria:

(a) financial integrity;

(b) absence of convictions or civil liabilities;
(c) competence;

(d) good reputation and character;

(e) efficiency and honesty; and

(f) financial solvency and net worth.

Further, as per Schedule V of the PFRDA (Retirement Advisers) Regulations, 2016 and amendments thereof, I/
We confirm the following in this regard:

(i) No criminal complaint or information under section 154 of the Code of Criminal Procedure, 1973 (2 of 1974)
has been filed against me/us or our directors/ partners, Compliance officer and Key Personnel by the Authority
and which is pending;

(i1)) No charge sheet has been filed against me/us or our directors/ partners, Compliance officer and Key
Personnel by any enforcement agency in matters concerning economic offences and is pending;

(iii) No order of restraint, prohibition or debarment has been passed against me/us or our directors/ partners,
Compliance officer and Key Personnel by the Authority or any other financial regulator or enforcement agency
in any matter concerning securities laws or financial markets or insurance law and such order is in force;

(iv) No recovery proceedings have been initiated by the Authority against me/us or our directors/ partners,
Compliance officer and Key Personnel and are pending;

(v) I/ We, our directors/ partners, Compliance officer and Key Personnel have not been convicted by a court for
any offence involving moral turpitude or involving economic offences or fraud;

(vi) No winding up proceedings have been initiated or an order for winding up has been passed against me/us;
(vii) Neither I/ We, our directors/ partners, Compliance officer and Key Personnel have been declared insolvent
and not discharged;

(viii) I/ We, our directors/ partners, Compliance officer and Key Personnel have not been found to be of unsound
mind by a court of competent jurisdiction and the finding is in force;

(ix) I/ We, our directors/ partners, Compliance officer and Key Personnel have not been categorized as a willful
defaulter;

(x) I/ We, our directors/ partners, Compliance officer and Key Personnel have not been declared a fugitive
economic offender;

The above information is provided to PFRDA for registration as Retirement Adviser under the PFRDA
(Retirement Adviser) Regulations, 2016 and amendments thereunder. Further, I/We declare that I/ We, our
directors/ partners, Compliance officer and Key Personnel shall be bound at all times by the provisions of the
PFRDA Act, 2013, the rules and regulations notified thereunder, along with amendments thereof and all
instructions/directions/guidelines and circulars that may be issued from time to time by the Authority in relation
to NPS.



For on behalf of (Name of the applicant)

Name of the Authorised Signatory

Signature and Seal of the Authorised
Signatory

Seal/Stamp of the Applicant

Place

Date (dd/mm/yy)

*Please strike whichever is not applicable.



Declaration for Net Tangible Assets
{Refer Reg 6(2)(c)}

This is to certify that I, ............. [Name of the applicant], hereby affirm that I possess minimum tangible net
assets of rupees one lakh, as on last day of immediately preceding quarter as per the stipulated requirement outlined
in regulation 6(2)(c) of the PFRDA (Retirement Advisers) Regulations, 2016 and subsequent amendments thereof.

Name of the applicant
Signature of the
Applicant

Place
Date (dd/mm/yy)




DECLARATION

THIS DECLARATION IS TO BE SIGNED BY THE APPLICANT:

L.

2.

3.

I hereby agree and declare that the information furnished in the application, including the attachment
sheets, is complete and true. AND
I further agree that, I shall notify the Authority immediately within seven (7) days of any change in the
information provided in the application.
I further agree that I shall comply with, and be bound by the Pension Fund Regulatory and Development
Authority Act, 2013 and the rules and regulations made thereunder including the Pension Fund
Regulatory and Development Authority (Retirement Advisers) Regulations, 2016, and any guidelines,
circulars, notifications, directions and instructions as may be issued by the Authority from time to time.
I further agree that as a condition of registration, I shall abide by such operational instructions/directives
as may be issued by the Authority from time to time.
I hereby, agree and declare for keeping necessary infrastructure for effective discharge of the
activities as a Retirement Adviser.
I hereby, agree and declare that I will not obtain any consideration by way of remuneration or
compensation or any other form whatsoever, from any person other than the subscriber being advised, in
respect of the underlying products or securities for which advice is provided to the subscriber.

7. Thereby, declare that I will always ensure to fulfil qualification and other requirements under regulation
7 and ‘fit and proper person’ criteria as specified in Fifth Schedule.

8. 1/We further declare that I/We shall always abide by the Code of Conduct as referred in Third Schedule
Pension Fund Regulatory and Development Authority (Retirement Advisers) Regulations, 2016, and
amendment thereon.

Signature of the applicant
(Name of the applicant)
Place:

Date:




General Information
FEES (Pension Fund Regulatory and Development Authority (Retirement Adviser) Regulations,
2016 [Regulation 9])

1.  Every individual applicant shall pay non-refundable Application fees of Rs. 500/- (Five Hundred Rupees Only)
along with applicable taxes and levies thereon, along with the application for grant or renewal of certificate of registration.

2. Applicants which are individuals shall pay a sum of Rs. 1000/- (One Thousand Rupees Only) along with
applicable taxes and levies thereon as registration/ renewal fee at the time of grant or renewal of certificate by the
Authority.

3. The feereferred to in point 2 shall be paid by the applicant within fifteen days from the date of receipt of intimation
from the Authority by a demand draft/ online mode in favour of 'PENSION FUND REGULATORY AND
DEVELOPMENT AUTHORITY" payable at New Delhi or as specified by the Authority from time to time.

4. The quantum of fee under this schedule may be revised by the Authority from time to time by issuing
appropriate circulars, directions or notifications. The Applicant shall be required to pay the applicable fee as notified by
the authority.




